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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Appeal No. 38/2020

IN THE MATTER OF

Rishabh Kumar Jain ......Applicant
VS.

Delhi Pollution Control Committee .......Respondents

RESPONSE ON BEHALF OF DELHI POLLUTION CONTROL
COMMITTEE IN TERMS OF THE ORDER DATED 28.09.2020.

IT IS MOST RESPECTFULLY SHOWETH:

_ That this Hon’ble Tribunal took up the above referred matter on 28.09.2020

and was pleased to pass following order:
“. This Appeal has been filed against the order of the Delhi Pollution
Control Committee (DPCC) requiring the appellant to pay compensation
of Rs. 5 Lakhs on ‘Polluter Pays’ principle. According to the impugned
order, the appellant was carrying on industrial activity in nonconforming
area without requisite consenl [o operaie under the Water (Prevention
and Control of Pollution) Aet, 1974 and Air (Prevention and Control of
Pollution) Act, 1981, as per record of the East Delhi Municipal
Corporation (EDMC). The addressee failed to reply or gave an
unsatisfactory reply.
2. Learned Counsel for the Appellant submitted that the impugned order
does not consider the reply dated 20.12.2019, whereby the appellant
specifically took a stand that no industrial activity was being carried out
and only trading activity was being carried out, under a valid trade
license.
3. In view of above, we consider it appropriate o require the DPCC to
give a response signed by 1wo officers of the DPCC, after due

consideration of the contention noted above, ... "
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2. That appellant herein has impugned the order passed by the DPCC dated

27.08.2020, whereby (Annexure-A internal page 48 of the appeal).

DPCC asked the unit to deposit Environment Damages Compensation
(EDC) for operating the impermissible industrial unit in residential/non-
conforming areas of Delhi that too without mandatory consent to
establish/operate under the provisions of the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 for the damage caused by illegal operation keeping in view the
“polluters Pay Principle’.

_ That, Section 25 of the Water Act, infer alia, provides that no person shall

Ll

without the previous consent of DPCC establish or take any steps to
establish any industry, operation or process or any treatment and disposal
system or any extension or addition thereto, which is likely to discharge
sewerage or trade effluent into a stream oOr well or sewer or on land.
Therefore, it is mandatory for every industrial unit to first obtain a consent

for establishing and / or operating any industrial unit.

4. That. Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
(hereinafter called and referred to for short as “The Air Act’), inter alia,
provides that no person shall without the previous consent of DPCC
establish or operate any industrial plant in an air pollution control area.
There is no dispute that the plant installed in the premises in reference of
the petitioner is an industrial plant within the meaning of Section 2(k) of
The Air Act.

5. That the whole Union Territory of Delhi has been declared as an Air
Pollution Control area, under sub section (I) of section 19 of the Air
(Prevention & Control of Pollution) Act, 1981 vide notification no. GSR
106 (E) dated 20.02.1987.

6. That the Hon'ble Supreme Court vide its order dated 13.12.1995 on the
issue of shifting of industries illegally operating in residential areas in
violation of Master Plan of Delhi entitled as “M.C. Mehta Vs Union of

India and Others” wherein restriction was imposed on the authorities to not



to grant any license/ permission in non-conforming/ residential areas.
Further, Hon'ble Apex Court vide order dated 19.04.1996 has directed to
constitute a High Power Committee for permitting industrial activity in
residential areas. The committee consisting of Central Pollution Control
Board (CPCB), Delhi Pollution Control Committee(DPCC), Municipal
Corporation of Delhi (MCD) and Delhi Electricity Supply Undertaking
(DESU). The High Power Committee was constituted by Hon’ble Apex
Court for grant of NOC to household industries is working under the
Chairmanship of Commissioner of Industries, Department of Industries,
GNCTD. This Committee is still working and NOC are being issued to
household Industries as per master Plan of Delhi. Copies of the orders are

collectively enclosed herewith as Annexure R-1 (Colly).

. That, thereafter, DPCC has maintained its consistent practice by not

oranting any consent to any industrial umit which is to be setup or is
operating from non-conforming areas without the permission of High
Power Committee, Since there is a legal prohibition under Master Plan of
Delhi (MDP-2021/ MPD-2001) in addition to Hon'ble Apex Court
directives, as per which industrial activity cannot be carried on or started in
a non-conforming area, granting any consent by DPCC to any such
industrial unit to be started or operated in non-conforming areas would
amount to granting permission to such unit to run or operate which is

illegal and prohibited under Master Plan of Delhi.

. In view of Hon'ble Supreme Court order as quoted above, No CTE/CTO or
any other license/ permission by any of the statutory authority without the
NOC of High Power Committee, constituted by GNCTD in pursuance to
Hon'ble Supreme Court Orders dated 19.04.1996.

. That further, Hon’ble Supreme Court of India, vide its order dated
07.05.2004 {(2004) 6 SCC 588} directed to close down all such non-
conforming industries illegally operating in residential areas. The Hon’ble
Supreme Court passed the following directions in the judgment dated
07.05.2004:

()
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« 48 All Industrial Units that have come up in Residential/non-
conforming areas in Delhi on or after Ist August, 1990 shall close
down and stop operating as per the following schedule:

(a) Industrial Units pertaining to extensive industries ('F' category)
within a period of four months.

(b) Industrial Units pertaining to light and service industries (category
'B' to 'F"’) within five months.

(c) Impermissible household industries (category 'A") within six months.
(d) 6. 000 industrial units on waiting list for allotment of industrial

plots within 18 months....”

A Monitoring Committee comprising (1) Chief Secretary of Delhi (ii)
Commissioner of Police, Delhi (iii) Commissioner, Municipal Corporation
of Delhi and, (iv) Vice-Chairman of Delhi Development Authority was
appointed to be responsible for stoppage of illegal industrial activity and to

oversee and ensure compliance of the directions contained in the judgment.

10.That, it is most respectfully submitted that office of Commissioner of
Industries, is coordinating the issue of closure of Industries in
residential/non-conforming areas in terms of the directions of the Hon’ble
Supreme Court of India. Office of the Commissioner of Industries is filing
the complied Action Taken Report of all the Local Bodies/Municipal
Authorities for kind consideration of the Hon'ble Supreme Court as well as
for Hon'ble National Green Tribunal (NGT).

11.That, in spite of the above-mentioned order passed by the Hon'ble Supreme
Court, polluting industrial units continued to function which was reported
in newspapers which led to initiation of proceedings by this Hon'ble
Tribunal, which numbered as “Original Application No. 601/2018 entitled
as Mayank Manohar & Paras Singh, Reporter Times of India Versus Govt.
of NCT of Delhi & Ors.”. the Hon'ble Tribunal has directed closure of
impermissible industrial units in residential/ non-conforming areas of NCT
of Delhi and to levy Environmental Compensation (EC) for the damage
caused by illegal operation keeping in view the ‘Polluters Pays” Principle.

Various directions in the said case were passed time to time. Some of the




significant orders passed in Original Application No. 601 /2018 are annexed
herewith i.e., copy of the Order dated 23.08.2018, order dated 05.08.2019
and order dated 19.11.2019 are annexed herewith as Annexure- 2,

Annexure-3 and Annexu re-4 respectively.

This Hon'ble Tribumal in OA No. 601/2018 while dealing the matter
regarding polluting industries operating in Delhi, passed various direction
to authorities time to time.

The Chief Secretary, Delhi who is present in person has conceded that
show cause procedure is unnecessary in view of the orders of the Hon’ble
Supreme Court in W.P. (C) No. 4677/1985, M.C. Mehta v. Union of India
& Ors. Dated 11.10.2018 and 01.11.2018. Thus, show _cause notice to

4774 was wrongly issued instead of straightway such units being

closed. Let all such units which have been illegally restarted be closed

forthwith in terms of order of the Hon’'ble Supreme Court without any

further procedure of show cause notice and coercive measures in ferms

of recovery of compensation for illegal operation of such units be

adopted in accordance with law, apart from initiation of prosecution.

Failure to do so shall be viewed seriously and coercive action against the
responsible Municipal Commissioner of the said Corporation would be

taken including entry in their ACR column and stoppage of salary.

Similarly, on 16.03.2020, a detailed direction was passed wherein it
was desired that Chief Secretary, Delhi being the head of Monitoring
Committee constituted by the Hon’ble Supreme Court may look into the
matter and take appropriate steps. Copy of the order dated 16.03.2020

passed in above mentioned OA is annexed herewith as Annexure-5.

To comply with the order of this Hon'ble Tribunal order dated
16.03.2020, several meetings through video conferencing were held under
the Chairmanship of Chief Secretary, Delhi on 02.06.2020, 17.08.2020,
26.08.2020, 01.10.2020 and 12.10.2020. In these meetings, various
decisions were taken which are to be implemented by different
Agencies/Departments of Govt. of NCT of Delhi. Copies of the minutes
dated 02.06.2020, 17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2020
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taken by the Chief Secretary which are to be implemented by different

agencies are annexed herewith as Annexure-6 (Colly).

That, in compliance to the orders of the Hon’'ble Supreme Court and
Hon’ble NGT, all municipal authorities including East Delhi Municipal
Corporation (EDMC) submitted list of units which were sealed in

compliance to the order of Hon’ble NGT for imposition of EDC.

That, in compliance of the order of Hon’ble NGT, DPCC imposed EDC as
per the activity carried out by the industry in violation of the Master Plan-
2021, Order passed by the Hon'ble Supreme Court as well as provisions of
the Water Act, 1974 and Air Act, 1981 in following manner:

White Category — Rs. 2 Lakhs

Green Category — Rs. 5 Lakhs

Orange Category —Rs. 20 Lakhs

Red Category — Rs. 50 Lakhs

That the Industry Department/Concerned Municipal Corporation has
provided list of 1072 units sealed during Step- I, 711 units sealed during
Step-II and 1415 units sealed into during Step-111. Thus, 3198 units were
sealed during all three phases by the concerned Municipal Corporation of
Delhi.

That many units had mentioned their inability or delay in depositing the
EDC due to Covid- 19 Pandemic and low economic activity during last few
months since March 2020. They have also mentioned that unprecedented
health crisis and emergency coupled with steep downfall in the revenue
earning due to lockdown which has brought down the economic activities
to the lowest level. Till November, 2020, only 17 units, out of 3198 units
had deposited Environmental Damages Compensation (EDC). In case of
remaining units, recovery certificates was issued to the concerned District
Magistrates/SDMs, in the month of November, 2020 to recover the amount
as arrears of land revenue from the remaining units which have not

deposited Environmental Damages Compensation (EDC).
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I7.

That, EDMC has surveyed the premises as per the list which was received
from DSIIDC wherein list of factory/industrial units was provided, which
were allotted plots under relocation scheme in Bawana/Narela and other
industrial areas. The property of the appellant T-184-A, Gali No. 3,
Gautampuri, Delhi-110053 is mentioned in the said list. On the site
inspection, EDMC found and communicated to DPCC that on site M/s
Rishabh Kumar Jain S/o Sh. Mukesh Chand, T-184-A, Gali No. 3,
Gautampuri, Delhi-110053 was found engaged in the activity of Plastic
Moulding work and unit has been sealed by EDMC vide order dated
23.12.2019.

That, aggrieved by the order of DPCC, whereby DPCC only imposed
environmental damages charges approached this Hon’ble Tribunal by the
way of appeal in hand interalia claiming that premises has not operating
any unit and furnished some documents in support of his claim. In support
of his claim, following documents were submitted alongwith appeal filed
before this Hon'ble Tribunal and they are:

o Copy of the trade licence granted by the EDMC dated 19.10.2019.
(Annexure-B)

o Copies of various electricity bills issued by the BSES related to CA
No. 101217672 containing bill date from May, 2019 to December,
2019. (Annexure-C)

e Copy of sealing Show cause notice issued by the EDMC dated
30.11.2019. (Annexure-D)

e Reply filed by appellant dated 20.12.2019 with respect to SCN dated
30.11.2019. (Annexure-E)

o Appeal filed by Sh. Rishabh Kumar Jain before the Appellate Tribunal
MCD against sealing of the property (Annexu re-F)

e Status report filed by the EDMC before the Hon’ble Appellant
Tribunal, MCD in January, 2020 (Annexure-G).

e Objections filed by the Appellant to the said status report filed by the
EDMC in February, 2020 (Annexure-H).

e Copy of the RTI application of the appellant filed in EDMC
(Annexure-I),

e Copy of the Appeal under the RTI Act, 2005 against the reply of
EDMC (Annexure-J)

e Copy of the sealing order dated 23.12.2019 passed by EDMC
(Annexure-K).

e True Copy of SCN issued by the DPCC dated 16.07.2020 (Annexure-
L).

e Reply to the SCN dated 16.07.2020, filed in the office of DPCC on
04/08/2020 (Annexure-M).



18.That, the documents submitted alongwith appeal has been examined and it
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was revealed that the premises were inspected in Sep-Oct 2019 by EDMC
prior to issuance of Show Cause Notice dated 30.11.2019 and EDMC
sealed premises on 23.12.2019 after following their procedure. EDMC has

issued trade licence on 09.10.2019 (Annexure-B), the documents annexed.

with the appeal does not reveal about the activity to be carried out in the
premises, While examining the Trade License submitted by you, it is clear
that the same was applied on 09" Qct, 2019 and issued on the very same
date for the purpose of Trade/ Storage. The receipt of property tax also
does not revels the activity to be carried out in the premises. Electivity bills
attached with the appeal are belongs to May to December, 2019. The
EDMC before the MCD Tribunal taken clear stand that survey was carried
out by EDMC and they found “Plastic Moulding Work™ was carried out in
the premises and premises was fall in residential area and the activity was
carried out without any licence. That, It is evident through the report that
the EDMC has conducted survey/ inspection in the month of Sept-Oct 2019
and this same has been admitted by the appellant in the appeal filed before
this Hon’ble Tribunal. Therefore it is very clear that the License was
applied after the inspection/ survey of EDMC and cannot be treated as

valid license at the relevant time of Inspection/ Survey.

That, in response to the show cause notice issued by the EDMC, appellant
herein filed the reply on 20.12.2019 in the office of EDMC. In the reply
appellant stated that ground floor is being used for trading/ storing the
bicycle parts and accessories with valid trade licence and commercial
electricity connection. Other floors are being used for residence purpose
only. With respect to these submissions, as DPCC never inspected the
premises, its size and use hence unable to comment on it. However, a
report was also sought from EDMC as per the report furnished by Asstt.
Commissioner (Shahdara- North Zone) EDMC, it is clear that a sealing

order was passed on 23.12.2019 which reveals that a Show Cause Notice

dated 30.11.2019 was issued for closing the Factory/Trade Unit/ Industrial
Unit/ Godowns/ Commercial Unit but appellant herein or on his behalf has

neither furnished any satisfactory reply nor closed the Factory/Trade Unit/
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Industrial Unit/ Godowns/ Commercial Unit, hence the premises was

sealed by EDMC.

That final outcome of the Appeal No. 13/2020 field before the Hon'ble
MCD Tribunal i.e. in the court of Ms. Poonam Chaudhary, PO/ATMCD

Tis Hazari Court, Delhi has not been annexed, reason best known to the

appellant.

. That, after going through the facts and the documents on record, it is

concluded that the EDMC after conducting the survey/ Inspection, issued
the Show Cause Notice dated 30.11.2019 and thereafter passed the sealing
order dated 23.12.2019 which reflects that the same was passed after
considering the reply of the appellant dated 20.12.2019 to be un-
satisfactory. As per the list provided by EDMC and report furnished
thereafier by Asstt. Commissioner, Sahdara North Zone, EDMC, no
sustainable ground found in favor of the claim of the appellant, therefore

appeal is not maintainable.

That it is most respectfully submitted that the list provided by EDMC
shows that petitioner was found operation in violation of the provisions of
Delhi Master Plan (MPD-2021) and without consent to operate under
Water Act, 1974 & Air Act, 1981. By the order dated 13.07.2020,
petitioner was held responsible for damaging the Environment due to above

stated reasons and thus EDC was imposed.

In view of the above stated facts and circumstances, the petitioner is not
entitled to any equitable relief as it has not come to this Hon'ble Court with
clean hands. Therefore, he is not entitled to seek any relief from this
Hon'ble Tribunal.

m%artha Gautam M

Environmental Engineer Sr. Environmental Engineer
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UPON hearing cnunaa1 the Court made thl fb11ow1ng
RPER .

pursuant to this court's order dated Fahruary g9, 19398

'Y- mnd March 15, 1996 ~we have heard 1annad epunsal for the

parties. Mr. Harish N.Salve, Adv. has assjisted us on

pehalf of Subhash Hagar Small Scale Industries 'Aséociatiun.

Mr, &aalve has invited out nttantinn to various praviaions of
the master plan for pelhi 2001 - According to him under the

mastar plan non rasidentical activity on residential premises

is permitted on certain cond1t1una as ind1catad in the ma-lLar

plan, The contention of Mr. Salve in nutshnf1 is that
2ncrnin housrhold industrtns.aan,be permitted tniopnrnte not
only in tha rasidential -areas but alsoc in th; 'residentiai
praminea itpslf provided the induatriss are 1ocnﬁad at thn
ground floor and fulfill all the conditicns 1aid,ﬁnun under
the macter pian. IL is not necessary for ue té‘qa into this
quasticn. Needless to say that the provisiens of the master
plan havae to be complied with and in case any nan-rnnidant1n1
activity is parmitted to operate in ras1dantinl praﬁisna
umdar the mastar plan ~ that cannot  be atonnﬂdi Learned
sounaal agrea that A high power committes bqlscnnstitutéd
which can exa2mina as LO which type of induntﬁﬁas can be
permittad 1in & res{dential ar=4a. wa, thtrnfoft;;dirict the
chief Secretary, NCT, pelthi to constitute :n;:!, committes
consfsting of one member gach from MNCT, D;ih1 cantral
fellution Controi Board, DuThi_Pu11utian Contrdﬁ% Committee,
Hunicipal corporation, peihi and Dalhi E]né;r1c Supply
Undnrﬁak1ng [DESU). The chairman of the ¢omm1t£§a ghall be

the reprasantative of NCT, pelhli Adminigtration. The

=
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committee shall be constituted by the chief Sicrﬂtury, NCT,

palni Admn. within two weaka of the recaipt nf'this ordar DY

| the Chief Secretary.

wa direct all the ..industriess up‘ﬁ;tgnﬂ in the

residential area of Subhash Nagar to approach thq committee
of its constitution to nbta1n clgaranca

within four waeks

commitiee. once the committea ‘permits an

{ndusktry paratu in a res dant1=1 aresa thon a
Ell chdzel W \1 MLT, \.k.ll +t#1 ':riih

: Lﬁﬂjﬂdﬁﬁtt ﬁ‘m i
the DPCC shall issus nﬂcauaurr Ticence and consent inf igsue

from the said

‘ publie notice 1N two Engliah dailies and two vernaculsr

ive days asking all th- {ndustries

dailiea for three consacul

oparating in different residential areas of 0Delni

we maka

which are

to approach the committes for necessary permisaion.

industry in any residential arsa

it clear and diract that no

|
L
' af Dalhi/Hew pelhi shall bDe pqrmittnd unless it has obtained

' the clearance of the committee and has ubtninad'ﬂh- naceesary

1icenca and tha conaent Trom the statutory nutharitiun. Al

nad necassary pnrmiautun

from the committes shall step operating in thy residential

&

area w.e.f. xcept inﬂultrii:'fl111ng under

I
k

f those industries which have not obtai
|

; January 1, 1397 (@

which will aleg function with th. consent- ©f

14" category,

ﬁZL? constituted committes). We.direct the NCT. falnt o give
W
::i . wide publicity to this order so that the indu:trins ars in a
t ' [
B ! position tp notes that they have to obtain the necesasary
ok ]
hhi i clearance from the commitiee. Hesdless to say that while
'.IEI- i' = l .
P f'H-l..n i ! = -
|
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sranting permission to an industry to run in a.- residential
area, the committee shall keep in view all the conditions
I‘Inid down u-m:lnr the master plan incliuding m'r'a‘luatian of
impact on municipal services and snvironment neaeds of the
area. The Chairman of tha committee ghall fitaign affidavit
including the prograss made {n this respect. To come up ©n.
aist July, 1994.
paeh — = wm
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BEFORE THE NATIONAL GREEN TRIBUNAL £mnextne- 2

IN THE MATTER OF:

PRINCIFAL BENCH, NEW DELHI

Original Application No. 601 of 2018

Mayank Manohar & Paras Singh, Reporter Times of India

Vs.
Govt. of NCT of Delhi & Ors.

CORAM : HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
| HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant:

Date and
Remarks

'the ‘Times of India under the

We have perused the news item dated £208.2013 in |

Corporation, East Delhi Municipal Corporation, South

Delhi Municipal Corporation, Del'l;.i State Industrial and
Infrastructure Development Corporation and Delhi
Development Authority will co-operate and provide all
assistance to the Committee constituted by the CPCE.
The matter may thereafter be looked into by two Members

Committee already constituted by this Tribunal in the

— B

1= 1




Item No. | Original Application No. 06 of 2019, tifled Manoj Mishra Vs.

August 23, Union of India & Ors.’ vide order dated 26.07.20 18.
2018 15 The report may be furnished to the said Committee.
within two months from today. The Cam.mitf:e:e:
constituted by the Tribunal may take further appropriate
action as may be found necessary, subject to any further
order of this Tribunal | :
A copy of this order be sent to the concerned
authoriies by E-mail. Compliance report be sent by
CPCB to this Tribunal by e-mail.

ﬁ The application is disposed




Arnexure- 3

Ttem Nos. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
" PRINCIPAL BENCH, NEW DELHI '

Original Application No. 601/2018

Mayank Manohar & Paras Singh, . ’
Reporter Times of India ; Applicant{s}

Versus

Govt. of NCT of Delhi & Ors. : Respondent(s)

(Report filed in O.A. No. 6@33 |

& matter is an ~~ f directions of the Hon'ble

Supm%gﬁ:gﬁc_]i@f?& Union of India & Ors (2004) 6

SCC 588, to close down industries illegally operating in

residential areas in violation of Master Plan of Delhi, 2021.

9.  The Honble Supreme Court observed that non taking of action
by the Government amounts to indirectly permitting the
unauthorized use which amounts to the amendment of the

....-w\"""
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Master Plan without ﬂ:ﬂluwing due pmcedurel The plea of
permitiing regulanzatmn nf certam mdusﬂms m resl-:ienba.l
areas was d.‘LSE]lEWEd on the ground that- the same will be
against the Master‘-Plan and will render the m:;cept of! planning
as well as the concept of NCR non-functional -a-md in-operative,

The Hun’ble Supreme Court pa.ssed the fﬂlluwmg du‘ectmns in
the Jud@nent dat:ed 07. DS 2UD4

“68. All Industrial Umts that have come up

4. Vide order dated 24.01.2019, the Tribunal noted the newspaper
reports on the subject of industrial pollution and the action
taken report dated 15.12.2018 furnished by a joint Committee

comprising CPCB and DDA to the effect that 29,877 industries

13 CMeht= v. UOI {2004) 6 SCC 588 Para 48 ,«’C/
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were liable to be closed in terms of the order of the Hon'ble
Supreme Court. The repurt was accepted and was directed to
be acted upon by the Delhi {I}wernmeni:, DPCC, DDA and all
the Municipal Corporations. An oversight. committee headed by
former judge of Delhi High Court was also directed to be

constituted to take stock of the extent of violation of the law

and prepare a -time bound action plan by adopting a

Delhi Mugicipal Corpération fo the effect that a review meeting

== A TR

. e T ——

—

was held on 11.07.2019 and thereafter survey was conducted
on ZE.DT.ELGIQ. Notice was issued to 1345 Units. It is further
stated that a report has been filed before the Hon'ble Supreme

Court which was considered on 26.11.2018. Following further

T

steps were taken:-

13
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That in pursuant to the order dated
26.11.2018 of the Hon'ble Supreme
Court, a meeting was held with all the
concerned agencies on 12.12.2018 under
the Chairmanship of.the Chief.Secretary
of Delhi.,In this - meeting, the. Chief
Secretary directed that the .remaining
non permissible industries out of 29877
of Step-2, which are still . operating
illegally m  the residential/non-
conforming. areas, should be closed/
sedled . and water and electricity supply
disconnected by the concerned agencies
by devising their re:spechﬂe a:ctmn plans

held on 04.01.2019 pm
Chalrmﬂnshtp af the Chtef

'ﬂf ‘action taken report

J: the Municipal
Cﬁ?ﬁomnl‘frﬁ" De!hz Cantonment board,
NDMC, DISCOMS, Delhi Jal Board, 50th
Progress Report of the Monitoring
Committee was ﬁledl on 30.01.2019.
As per this report, aH:Hegalumzsﬁ:und
operating in residential and non-
conforming areas, as part of Step-2 had
been closed down/ sealed. Copy of
50t Progress Report attached ads
ANNEZURE-VII.
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19.

20.

23.

That on hearing on 04.02.2013,
Hon'ble Supreme Court had directed the
Gout. of NCT of Delhi to file a
Complianece Report indicating that Water
and Electrieity disconnecion of, ilegal
industrial units in Step-2, has been
completed. Copy of order dated
04.02.2019 of Hon'ble Supreme cowrt
attached as Annexure-VIIL.

That in pursuance of the directions
dated 04.02.2019, a compliance
Report has been filed before the
Hon'ble . Sup Court on
30.03.2019 on the
submitted by  the. . =i
Corparanans, Delhi Cam‘- g

DISCOMS, Indusmes
wherein all concerned were directed to
expedite action of comprehensive survey
of non-permissible industries in
residential and non-conforming areas
and to take action of their closure and
submit compliance report at the earliest.

Department

That as per the present status report

ek




received from the three Municipal
Corporations of Delhi (namely East,
North and. South) with respect. to Step-3,
they are still continuing the survey work
and a total of 41 73 units have been
‘ surveyed up to 26. 07.2019, 48 hours
notices issued to 1345 units and 11
units sealed. The copy of the MCD wise
survey data is compiled and annexed
herewith as ANNEXURE-X_ On the basis
of reports .submitted by the three
Municipal Corporations, Delhi
Cantonment board and NDMC, a
campliance Report: has been filed

31.10.2019, setting out its recommendations cumulatively at one.

place in a tabular form in the present;case also.

@)




List again on 19.11.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
gﬂs. 2019 B ‘\
Oirigina Application No. 601/2018
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Item No. 01 Court No 1

BEEFORE TH'E N.ETIGHAL GREEN TRIBUNAL
- PRINCIPAL EEH CH, NEW DELHI

Original Application No. 601/2018

(With Report of Oversight Comimittee filed on 18.11.2019 and report
filed by NCT of Delhi dated 14.11.2019)

Mayank Manohar & Paras Smgh, :

Reporter Times of India | Applicant(s]

'Versus
GovL f_CT of Delhi & Ors Respondent(s)
HON'BELE ME. JUSTICE ADARSH KUMAR. GO IPERSON

HON'BLE ME. JUSTICE K. RAMAKRISHENAN, - i35l
- HON'ELE DR. NAGIN NANDA; EXPERT MEMBER. —
Emmsmnassma,mr MBE

oo K

Frseyol

O.A. Nﬁ.*ﬂﬁgf*ﬂﬂ f,u,pa No fﬁfwzma 0.A. No. 56(Tuc)/2013,

0.A. No. 57rrac}f2m:a No. 1027/2018, O.A. No. 726/2017,
0.A. No. 435/2016, O.A. No. 435/2016, O.A. No. 1022/2018 and
O.A. No. 453/2018. Proceedings in the matter are offshoot of
directions of the Hon'ble Supreme Court in M.C Mehta Vs, Union
of India & Ors {2004) 6 SCC 588 to close down industries
illegally operating in residential areas in viplation of Master

Plan of Delhi, 2021.




50

The Honble Supreme Cnurt observed that non taking of action
by the Government am{mnts to indirectly permitting’ the
unauthorized use which -amounts to the amendment of the
Master Plan without following due prqcedmc.l The plea of
permitting regularization of certain industries In res;dmttal
areas was disallowed on the ground that the same will be
against the Master-Plani ‘and will render the concept of planning
as well as the concept of NCR non-functional and-in-operative.

The Hon'ble Supreme Court passed the following directions in

fﬂ} Indusﬁ':al Units PE. el ghi ’.:
istries (F' catego i

Cnrpﬂrauéb;:_gi, ,B-e'ff]:u._.anﬁe," (iv) Vice-Chairman of Delhi
Development Authority, was appointed to be responsible for
stoppage of illegal industrial activity and to oversee and ensure

compliance of the directions contained in the judgment.

Vide order dated 24.01.2019, the Tribunal noted the newspaper

reports on the subject of industrial pollution and the action

' M.C.Mehta v. UOI (2004) 6 SCC 588 Para 48 '(C/
L/‘/
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taken report dated 15.12.2018 furnished by a joint Committee
comprising CPCB:and DDA to the effect that 29,877 industries
were liable to be closed in ‘terms of the order of the Hon’ble
Supreme Court. The report was accepted and was directed to
be acted upon by the Delhi Government, DPCC, DDA and all
the Municipal Corporations. An Oversight Committee -hea.ded
hy.* fcl;mﬁr judge of Delhi High Court was also directed to be
constituted to take stock of the extent of vmlatmn nf the. larw

and prepare a 1:1:1-: bound action plan by, a,dﬁptmg a

@prﬂhmm, integrated  and .1 ive ' strategy, with

make an realistic assessment of cnmpensatmn

2 ?ﬂ““s Tribunal. e

Stated that q report has been _ﬁted
o= an'b!e Supreme Court which was
sidered on 26.11.2018, Following further
steps were taken.:-

“16. That in pursuant to the
order dated 26.11.2018 of the
Hon'ble Supreme Court, a
meeting was held with, all the
concerned agencies, on
12.12.2018 under the
Chairmanship of the Chief
Secretary of Delhii In this

F =< 3




meeting, the Chigf Secretary
directed that the remaining
non permissible industries out
of 29877 of Step-2, which are
still .operating illegally -m the
residential{non-conforming

areas, - should be closed/
sealed . (and water and
electricity ; supply
disconnected by the
concerned -  agencies |, by
devising . their  respective
action plans in advance in co-
ordination.with the DISCOMs,
D&Hu JaIJ?Board and . Delhi

18. That on the basis of action

taken report submitted by the
Municipal Corporations, Delhi
Cantonment board, NDMC,
DISCOMS, Delhi Jal Beard,
50 Progress Report nf the
Monitoring Committee was
filed on 30.01.2018. As per
this report, all illegal units
found operating in residential
and non-conforming areas,

T




I19.

o, T

22,

=, 30,03.2019

R 2F "*~t‘~ 2t

as part of Step-2 had been
closed down/ sealed. Copy
of 50 Progress Report
attached as ANNEXURE-VIL

-y

That . on hearing on
04.02.2019, = Honble
Supreme Court had dtrected
the Gout, of NCT of Delhi to
file a Compliance Repc:—rt
indicating that Water and
Electricity dzscnnnecnan of
tllegal industrial units in
Step-2, has been completed.
Copy of order dated
04.02.2018.,. of  Hon'ble

been filed bef g™
Honble Supre ;

co
B Ia.st 08.07.2019 when
Hon'ble Supreme Court had
directed to file a latest Status
report on closure of such

That, in compliance of
directions dated 08.07.2019
passed by Hon'ble Supreme
Court, a review meeting was
convened under the
Chairmanship of the

T~

("




Secretary cum Cormumnissioner
of Industries on 11.07.2019
with the concerned Local
Bodies/ Municipal
Corporations, Delhi Jal
Board DISCDMS Industries
Depamnaen.t wherein  all
mrmemed were, directed . to
expedite action of
comprehensive survey of non-
permissible industries in
residential and non-
conforming areas and to take
action of their closure and
submit compliance report at

i ol "been jfiled before the
Hon'ble Supreme Court on
30.07.2019. Copy of
compliance report attached
as ANNEXURE-XL.”

8. In view of the above, let further steps be
continued in accordance law and a further
report be furnished on or before 31.10.2019 by
e-mail at judicial-ngt@gov.in. The status report
may also indicate status of assessment and
recovery of compensation on ‘polluter pays’

[;,..,--'




principle for the industries which caused the
pollution.

9. As already directed, vide order dated
18.07.2019 in 0.A No. 159/2013, Lokadhikar
Sangathan vs. Govt. Of NCT of Delhi & Ors.,
the Oversight Committee headed by Justice
Pratibha Rani, former Judge of the Delhi High
Court,' may' furnish its firial réport before
31.10.2019, setting out its recommendations
cumulatively at one place in a tabular form in .
the present case also.” ' i :

6.  Accordingly, we have pemp;gd a report of the Oversight

Committee filed on 18.11.20 1':'5 and report filed hy' NCT of Delhi

giited 14.11.2019.

FAction ~taken report _received me  thigeliiVunici
Xy Corporations’ as ©r%13.11:2019 in reSpect o ¢
¢ di - =._'___ : -'ﬂ‘f l_‘hj"_
“ ve 2 Wards Remaining Units
i, irveyed = Compl i, oo 48 | sealed
: 2 otice |
£ 47 101
1192 47
438|326
777___| 474"

'.',-_“ r___p
conceded that shoW cause.pfocedure is unnecessary in view of

— _\_—-;—_‘_'l- = B
the orders of the Hon'ble Supreme Court in W.P. (C) No.
4677/1985, M.C. Mehta v. Union of India & Ors. dated
11.10.2018 and 01.11.2018. e
Thus, show cause notice to 4774 was wrongly issued instead of

straightway such units being closed. Let all such units which

| ISR




have been illegally restarted be closed forthwith in terms of
order of the Honhle Supreme Court without any further
procedure of show cause notice and coercive measures in terms
of recovery of compensation for illegal operation of such units
be adupted in accordance with law, apart fn::-m mmannn of
pmsecutmn Failure to -::10 so shall be 'm:wed scnausly am:l
coercive  action against the responsible Municipal
Commissioner of the said Corporation would be taken

including entry in their ACR column and stoppage of salary.

ﬁib ] n L ]
-
= I..I z -
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report be filed on or before 15.01.2020 by

n

November 19, 2019

Original Application No. 601/2018
A

B b
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Annexq -5

Item No.04 Court No. 1

BEFGRE TEE: HATIDHAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 601/2018

Mayank Manohar & Paras Singh,

Reporter Times of India Applicant(s)
Versus

Govt. of NCT of Delhi & Ors. Respoﬁdeut[sj

Date of hearing: 16.03.2020
of piploading: 20.03.2020

Mr. Rajkumar, Advocate for CPCB
Ms. Jyoti Mendiratta, Advocate for NCT ofiDe
Ms. Puja Kalra, Advocate-for North MCD 3

Mr, Balendu Shekhar; Mm'fiﬁbhl

2. The Honble Supreme Court observed that inaction by the

Government amounts to indirectly permitting the unauthorized use
which amounts to the amendment of the Master Plan without
following due procedure.! The plea of permitting regularization of

certain industries in residential areas was disallowed on the ground

M.C.Mehta v. UOI (2004) 6 SCC 588 Para 48 /\{\7




that the same will be against the Master Plan and will render the
concept of planning as well as the concept of NCR non-functional
and in-operative. The Hon'ble Supreme Court pa.éscd the following
directions in the judgment dated 07.05.2004:

“68. “All Industrial Units that hae come up in
Residential/ non-conforming areas in Dethi on or after 1st
- August, 1990 shall close down and stop operating as per

; the following schedule:

fa) Industrial Units pertaining to extenswe industries
(F* category) within a period of four months.

(B} IndusuiﬂlﬂnﬂsPemmmgmﬁghtundm
industries f{category B’ to F)) uathin five months.

fe) Impermissible household,ma tries (category 'Aj

@ 6, 000 industial units on WAL
of induustrial plots within 18 mopfEs

ration of Delhi and, (iv) Vice-Chairman of DelRgiRdie

' 'ba.fﬁ".spnnaihie f%stnp of illegal

ric

TR T . i
newspaper regort vide drder ds
o i -:,,r

from CPCB. The report dated 15.12.2018 was considered on

94.01.2019 as follows:-

«_ .. 15. Accordingly, report dated 15.12.2018 of the two
member Committee comprising of Dr. R. S. Mahawar, Ex-
Additional Director, CPCB and Shr. B. K. Jain, Additional
Commissioner (Planning), Delhi Development Authority {(Retd )

hasbeen}ﬁed,mﬂwmmeufhemﬁlgbylemedmmsﬂﬁr
CPCB.




16. The Committee compiled the list of industries in
noncornforming/residential areas against the provisions of the
Master Plan of Delhi, 2021. The Committee identified 99 types
of manufacturing/processing * industries' which' - are  not
permitted as per MPD 2021. The Committee also identified no
mndustrial activity zone and the residential yse zones. The
Committee also referred to the meeting held in the office of
Commissioner of Industries, NCT Delhi for effective
tmplementation of order of the Hon’ble Supreme Court in M.C
Mehta (supra) for closure of unauthorized industrial activates
in Delhi in residential/ non-conforming areas on 29.11 .2010.
Reference is' also made to the 48th Report of the Monitoring
Committee filed before the Hon'ble Supreme Court in W.P.C No.
4677 in M.C Mehta v. UOL Reference has also been made to the
meeting held in the office of Chief Secretary on 13.09.2018 for
review of the progress in the matter. The meeting was gftended
by Vice Chairman, DDA, Commissioners East, North and South
DMCs and Commissioner of Police. ' '

“I. Out of the total 51,837 applicartugpaustri
allotment have been made to 21, 960 indiistrial units.

The remaining 29,877 include the india
Jound not eligible (23,852).and the irdy

been declared as defaulters (6025) for. other

reasons. The DSIIDC should prepare zors: lists of
- the 29,877 indystries and send sts :
“Muriicip d?ﬂﬂ;ﬁmﬁdﬁﬁfdr'm 3 '

#eons of Delhi as of
0 confirm their being

Cﬂus&c.f.g.‘uh o

mf?“_\e W - :."'__.Jf

4. The MPD-2012 has identified 22 industrial clusters for
redevelopment for accommodating non-conforming units
in these area. The Section 7.6.2.1 of the MPD-2021 has
also laid norms for redevelopment of these clusters. The
time targets for the redevelopment of these areas should

be fixed, :

5. The industries presently operating in the 22 industr_ial

clusters identified for redevelopment and are otherwise
conforming to the MPD-2021 may be permitted to
continue subject to complying of these industries to the
applicable environment and other requirements.




6. The boundary limits of the 22 industrial clusters need
mbeﬁx&d{'ﬁnﬂtdﬂn&y&t}bytﬁeﬂeﬁumm
Authority/Local bodies to stop further md:scrmunﬂfe
axpmwncfﬂmseamns.

7. The Village Prahladpur, Bangar mentioned in the
Hon’ble National Green Tribunal order dated 08.10.2018
is included in the list of 22 unplanned industrial areas
identified for redevelopment (Section 7.6.2 of the MPD-

2021. The Secﬂan ?52 1(Vii) af the MPD—ED.?I provide
as under:

“The redﬂrelapnwm: work may be undertaken by
the societies voluntarily or by'the concerned Iocal
body/ agencies. In case the agenaastakeupﬂw
redevelopment work for execunnn, they sholl

collect the charges fro individual industries

’ ﬂwmelues dmectfy d;arges for change
shall be

; in this

regard. Clusters, which fﬂ.ﬂ ete the

redevelopment proposals - 2 period

*r.ndu.s:zml

et faesioere not eligible for allotment
a.ndu;zxe :ablamhg 21,960 indiustrial units were given
aﬂamm~bg§rﬁn@wfnf conditions of allotment: was
required to be verified. Industries could be allowed to be
operate in 22 industrial clusters. Boundaries of such clusters
are required to be fixed.

20 200K o=y

22. The report shows failure of the statutory authorities — Delht
Pollution Control Committee (DPCC), Municipal Corporations,
Delhi Development Authority and the Delhi Administration. The
Committee has found not only violatior. of Master Plan of Delh!
(MPD) 2021 but also violation of Water (Prevention and Control
of Pollution) Act, 1974, Air (Prevention and Control of Pollution),

y o5y

4
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Act, 1981, Hazardous Waste Rules, 2016, Solid Waste

gga?ggemem:mtzﬂf 6, Plastic Waste Management Rules,

23. DPCC appears to have failed to exercise its powers under
the Water (Prevention and Control of Pollution) Act; 1974, Air
(Prevention and Control of Pollution) Act, 1981 and Environment
(Protection) Act, 1986 of closing polluting activities, of
prosecuting polluters and of recovering compensation from
them for damage to the environment. DDA and Municipal
Corporations have also not performed their duties respectively
under the Delhi Development Act, 1957 and Munici
Corporation Act, 19572 :

24. . Even after fifteen years'of the Judgment of the Hon’ble

Supreme Court the observation in paragraph 21 of the judgment
that industries are illegally operating in non-confirming areas

y O

26.. We have also noted urisatisfactory stats
threatening lives and causing deaths and disec

g s ~:;g;:-':f-' ._ :
8- wh al constituted River
hprtime bound manner for
_ with the issue of compliance
cting shifting of mdustries. The Tribunal

ersin
"'-;.,.3-'5-_:___1_-_ in this TH S deal
of judgement in M.C Mchta v. UGI [

]

agnin noting inaction of mﬂ.l'-:ﬁ‘ﬂ'lqé au}}}é"i:_j;es_: peeéd environmental compensation and
directed preparation of Action Plan for-complianee of PWM Rules. (e)Sobha Singh & Ors. Vs.

State of Punijab & Ors., O!A. No. 10/2014, order dated 24.07.2018; wherein this Tribunal while
noting contamination to water bodies at Bengaluru-Bellanduru lake and inaction of concerned
autherities directed them to pay compensation for degradation to environment. (fjCourt on its
own Motion Vs. State of Karnataka & Ors., O.A. No. 125/2017, order dated 06.12.2018

¢ Ibid. (a) and (b) wherein this Tribunal has placed reliance of the following studies to reflect the
degradation of environment-
btips:/ fni!i.guv.infwritu-:addntafﬁ]esfnewjniﬁaﬁmfpmsmtaﬁnn-ﬂncm.pdf- India ranks
120th in 122 countries in Water Quality Index as per Niti Ayog Report,
https:/ /www.thehindn com/ sci-tech/ energy-and-environment/ india-ranked-no-1-in- pollution-
related-deathsreport/article 19887858.ece- Most pollution-linked deaths occur in India,
https: [ [www hindustantimes.com/indiancws/delhi-world-s-most-polhated city-mumbai-worse-
than-beifing-who [ story-m&JFTO63r7x4TIRZbHF 7mM. htmlDelhi’s most polluted city, Mumbai
wWorsen than 3 Beijing as DET WHO;
http:/ fww.m.mg{wamrfnrlffedecadsfpdffglabﬂ_drhﬂdngﬂat:r_ ity_index.pdf- WHO

Water Quality Index.
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27. Thus, it is necessary to take prompt MEAsures to prevent
further damage to the environment and to uphold the rule of
law in the manner suggested by the two member Committee.
This may require exercise of stafutory pouwer to prohibit
poliuting activity, initiate prosecution, and recover cost of
dmnageta'ﬂ:eeavimmneﬁt._ktﬂmseﬂepsbemkﬁnbyﬂw
statutory quthorities in accordance with law.

28  Our responsibility does not end with mere passing of this
order. It is enforcement of the order which is of equal
significance. .

29. Leaving execution of the order to the authorities without
constant supervision by an independent mechanism does not
appear to be serving the purpose (in light of recent outcome
the aforementioned matters). Circumstances call for stern
approach to save health of present and future generations,

egdangered by threal to enviro. as observed by the
ik on ble Supreme Court iri M.C. Me Eﬁm.

_g 30. Constitution of @ credible me
compliance of the order and the rule OfgigiD; is, ne

No.11/2017 in O.A. SRgi59/2013, All India

e 2 .12, 20185559 Original Application  No.
56{THCJ{2013, ish Kwrigr’ v. Union of India & Ors. should
also be Sabjected torevieyivby this Oversight Committee. The
statutory authorities, particularly, DDA, DPCC, DSIIDC, and the
Municipal Corporations must, for this purpose, nomunate
oﬂimmofhighﬁﬂagrﬂy,mmpﬂennéﬂmﬂsaﬁur@mﬁuﬁom
devote time in the work by being spared of other responsibilities
within ten days.” )

5. As already mentioned, the matter was last reviewed on 19.11.2019

as follows:




S
6. Accordingly, we have perused a report of the Oversight
Committee filed on 18.11.2019 and report filed by NCT of
Delhi dated 14.11.20109. y = : :
7. The summary of action taken has mentioned fnﬁnne.mre
— I of the said report as follows;
“Action. taken report received from three Municipal
Corporations as on 13.11.2019 in respect of closure
of industries in residential and non-conforming areas
of Delhi. "=
lame of the | Units | Wards Remaining | SCN [ Closed | Units
Corporation | Surveyed | Completed | Wards Issued | on 48 | sealed
"| Notice | -
' - 1:101
47
326
474"
conceded that show cause proced ssary in
:iieu).uftheardmnfﬂmﬂanﬁeﬂup_ T, . W.P. (C)
No. 4677/ 1985, M.C. Mehta.v. Union of Il :

11.10.2018 and 01.11.2018.

Thus, show couse notice to 4774 avas
instead of tretightu '

-

R susvey of all 29,877 units
taken before 31.12.2019 and

_ e fled onor before 15.01.2020 by e-mail at
e < i

The Monitoring Committee may also give its final report by
that date by email at judicial-ngt@gov.in.”

6.  Accordingly, following further reports have been filed:

e




e %

i Status Report on behalf of the Govt. of NCT of Delhi dated
15.01.2020

ii. St:?ttus Report m form of affidavit by EDMC dated
15.01.2020

i, | Status Report filed on behalf of DPCC datgtii_l?..ﬂs.zﬂﬂp .

iv.  Updated ATR/Status Report relating to survey and closure
of impermissible -industries in  residential dated
13.03.2020 on behalf of the Industries Department, Delh.i
handed over dunngthc hearing.

! Report by the Oversight Comm i

A T
R COT)]
>zl

stituted by this

Tribunal vide order dafed 24.042038%in ‘0.A No.

601/2018, filed on-15.01.2020.

i, 17 . Report ﬁlﬂdl.PY the In&pa’s_hiesj.fbtﬁ%rhnem acknowlé:

s

politting industries were in fact found Upér.ﬁg.
e = r

- weres closed in respofise t
-

|
t ritindighictt as per survey carried out in
rgsi&e_\nﬁald‘bﬁamung' as under their jurisdiction, in
total 3332 anits- found operating. That out of these
3832 units, 2607 units closed/shut down thedr operations
unthsirﬂumm’terissueafaf&hsmﬁce. and 494 units
were sealed by the Corporation. That the remaining 731
units applied online for License "under house hold category
of MPD-2021" on the portal of the Corporation which are
pending for further action.

5. That the South Delhi Municipal Corporation (SDMC) has
ﬁg'nmsdthataspﬂswmymﬁumhreﬁda:ﬁdmd
non conforming areas under their jurisdiction, in total 5445
units were found operating. That out of 5445 Units, 3289
units closed/shut down their operations on their own after

B

e i

(%)




issue of 48 hrs notice, 580 units are located in the
redevelopment area under MPD- 2021, one unit is on
agriculture land, 41 units have permissible trade storage
license, and 388 units are located in Basai Darapur where
a stay against closure/ sealing is granted upto 28.01.2020
by Hon’ble High Court of Delhi in a writ petition. That 304
impermissible units have sealed by the Corporation in
Step-3. That the remaining 842 units have applied online
for License under house hold category of MPD-2021 on the
portal of the Corporation which are pending for: further
informed that Iocal residents of village Mdtiyala and
Kakrola of Najafgarh Zone created ' hindrance to
Survey/ closure team and not allowed them to take action
against impermissible industrial activity. Therefore, the
Hon’ble Tribunal is requested to give more time after Delhi
Assembly Election.

That the North Delhi MunicipalyCorporation (NDMC) has
informed.that after the. survey &gigied out in residential
and non conforming -areas isdiction, they
found 5757 units operating, out \Qf.1ifie
closed/ shut doun their operations oritfieir own after issue
of 48 hrs notice, and 617 units have beert sEalec
Corporation. That the remaining 531" uf be
online for License.under-house hold categoshioft
on the portal of the Corporafion which a
further action. !

(NDMC)

Number of
Units
Sealed in
Step-3

494

304

617

Total 15034 2104 10536 1415

9. Report of the EDMC is identical and need not be repeated.

10. The report of the DPCC is inter-alia as follows:

=




43 That in compliance to the order of This Hon'ble
Tribunal with regard to imposition of Environmental
Compensation charges, details of the units
functioning tn non-conforming areas in all Phases ie.
Step-1, Step-2 and Step-3 were obtained along with
the date of closure and the nature of the activity as o
whether white, green, orange or red category. Til date
DPCC has .received a.lot of 2088 number of wnits -
against whom closure action has been taken. DPCC " -

_ had already r,ssuad show cause notice to 1388 units’
to show cause why environmental damages
compensation mentioned in the notice should not-be
imposed for running the industrial unit without
consent/ license and causing pollution. Notices on the
rest number-of units will be issued within 7 days. In

' rhe show cause mnces IU days i e wasgwen to the

f :L..uu ISSik :. K
k 1‘#,

) _.-: RICH -f co mnclid

fo f"y ing Cnnmﬁteeheldan 13.0 ,-....

rru |¢ i'- l:t“ Ojrﬁe : I'r.'.J*- -‘_”'_ 7 r m mﬂmmg
areas. e actio 2 m-' e pared to complete the dosure of

Mm&gmesvghfms%s’ﬂm“masmder

T e

i.  That, i Step-1 the Municipal Corporations will ensure that
the industrial units under their respective jurisdiction out
fﬂtehstqfﬂgﬁ{}mdushwlmﬂsﬂ:stabmdymm
Mwucdempnrmwjuﬁmhmebemnﬂomm
mdusmalplntswderﬁmﬁe!nmfam&hmteqflggﬁm
dosed,g’ﬂzeyhauenotcbseddamopmhons Sealing
of premises, disconnection of
electricity and water supply should also be ensured

wherever required. The process should be completed
within 15 days.




L. That, in Step-2 the Municipal Corporations are required to
identify the premises of applicants numbering 51837 less
21960 successful allottees under their respective aregs

. who had applied for allotment of alternate plots under the
Relocation Scheme and will ensure that no impermissible
industrial activity is carried out from such premises. The
list of 51837 industries has already been provided to the
Municipal Corporations; and ' '

. That in Step3 the Municipal Corporations and the Delhi
Development Authority wil camy’ out a compreherisive
mapping/ survey to find out details of industries functioning
without obtaining proper Municipal license in respect of
their respective jurisdiction within a period of 2 months.
Once the non permitted industries are identified:during
the mapping exercise/survey of residential areas/norn-
conforming areas such impermissible identified
industries - shall . be sealed ®gnd disconnection of
electricity and water supply shdllibe chrrie
30 days of such detection.

National Green Tribunal and'to this OversightGuit
Step-1 and 2 are complete. However the issue of Steph2 i

burning fire. In the order dated 19:11.20 Ritiorigi
Application No.601/ Gre

e

: hs fromeah of completion of Step-2.
The Gﬂérg:ght% Apas informed that Step-1 was
completed” 67F-26. 1152038 and Step-2 was completed on
30.01.2019. However, the task (Step-3) which was to be
completed within a period of two months from 30.01.2019 has
not been completed even though period of one year is going to
end by 30.01.2020 ie. after two months. Various meetings
have been held on 19.03.2019, 11.04.2019, 24.042019,
30.10.2019, 12.12.2019 and 23.12.2019 by this Oversight
Committee to seek compliance from the stake holders to
ensure completion of Step-3. '

A perusal of the reports submitted by the three DMCs
(Annexure D to F} show that as on 06.01.2020 some

11
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progress is there in the direction but target has not been
achieved. As the task to be completed within two
months has not been completed in a year, it is necessary
that while fixing the target, realistic approach should
be adopted taking into account the volume of the work
involved, the work force and the financial resources
available with the stake holders, the road blocks
anticipated in achieving the target and the time
required for completion of the same.

The common grievance of all the three DMCs has been that
for lack of police aid, the sealing could not be done.
However, barring the incident at.Mayapuri Industrial Area,
not even a single incident has been brought to the notice of
the Oversight Committee where the survey team or the
sealing team had to face any violent mob. Despite that to
resolve this issue, in the meeting gonvened on 12.1 2.2019
985y the Oversight Committee, po i rities were also
Pinvited so that some solution can be edigut on providing
of police assistance. - t 3 -

During the meeting Joint Commissioner SEDslice
Singh and the three Commissioners of DMGs infg
arrived at a consensus about the strategy tepegadopted for
availing police assistance. Shortage of work fores
Bodies has also been mentioned as one of theyeaspy
being able to achisve the desired resuits. ThepEon

t=tg overcome this p

' ":'

Jerions meetings-ifegis observed that there is lack of
coordination  bgtiween jous departments. It is
recommended:that ecch Stdke holder may nominate a Nodal
Officer to ensure coordination so that action against the
polluting industries can be expedited.

e.g Dr. Chandra Prakash, Sr. EE, DPCC informed that action
for imposing EC on the industries closed under Step-I and
Step-2 can only be levied on the basis of activity, category and
duration of violation which was not provided by the DMCs.
mecmﬁpmmiﬂﬂeddﬁecﬁansmpmﬂeﬂwubauedﬂaﬂs
to DPCC so that EC can be levied and realized.

1

The resident of the residential/non-conforming area can be
sen:gﬁizqd that carrying out of ilegal industry in
residential/non-conforming area is not only disastrous jor

e e e dime A i 12

| e
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¢
Y
environment but may give rise to.an incident as happened in
Anaj Mandi and such industries have to be closed for their
own welfare. Apart from cldsure the owmer/oceupier of the
building where such illegal industries are running, can be
proceeded against under civiband criminal law. -

The residential properties beihg used for illegal industries can
be rendered un-useable by disconnecting electricity and water
supply Gll it is restored'ito the permissible use and
undertaking is given that it will not be used for any other
purpose other than permitted- by law. In some
residential/ non-conforming iareas- industries - are running
under the garb of household industries permissible under
MPD-2021. ) R ol I T :
The time has now comé when dll the concerned
agencies of the Government must rise and work
intendam, coordingte with each other to ensure strict
statutory compliances by

piece 1nf%d‘ encesfo; t of EC
onnection of electricity/water.
75 ""

y to inform the
Taait er the garb of
Eprsuging more than the
witrider the connection taken for
7 purpcSe. Labau} Department has to be activated
to conditct-regular "check”in’ the industries employing child
labour or violating other beneficial legislations enacted for the
welfare of workers. The report received by this Committee from
Labour Department was that they act only on complaint. This
kind of approach has to be viewed seriously as the exploited
labour may not be having enough means to approach the
Labour Welfare Officer for his rights. But regular checking by
the Labour Department to ensure compliance of all welfare
measures needs to be call of the day especially when most of
the buildings where illegal industries are running, lack basic
amenities like ventilation, properly lit work place as well
provision for exit in case of any disaster.”

(WL




12,

It is self-evident from the above that there is continued and
consistent non-compliance of the orders of the Hon'ble Supreme
Court and this Tribunal for which the authorities have failed to take
adequate remedial action for preventing the polluting activities and
recovering compensation for illegal operation of such industries.
With regard to step-1 for closing 21,960 units already allotted
alternative Il:rlnts, the closure is not complete and effective as many
units have been found to be ﬂpﬂl“ﬂ:ﬁvt either at the same piaﬂe ‘or

elsewhere. With regard to step-2 impermissible activities are stll

1&% If authorities cax ut:mplmcnt law, % haw mi right to

idh h e T plmmm%ﬁh wq:nm

acmuntabmw émﬂl?;ﬁ' cumpetence of the heads of the
Departments of Delhi Government as well as Municipal
Corporations toncerned for which action needs to be taken and dead
wood removed and replaced by suitable competent officers who can
deliver. If this is nﬁt done, it will show Government in poor light.
Weexp&ctamcaningfulanﬁuninthismgardandﬁrthurepnﬁﬂ-om

Chief Secretary, Delhi exclusively showing action against

s 14
s bl
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incompetent officers dealing with the matter. The report should

cover not only action against officers in Delhi Government but also

in the Municipal Corporations of Delhi. We note that Chief Secretary,
Delhi is heading the Monitoring Committee constituted by the
Hon'bie Supreme Court and is certainly entitled o take appropriate

action in that capacity.

We also find that Notification ‘dated '11:12.2019 ‘is! being

illegally used as a pretext for not complying with the ofders of the

incompetent @ inefi:

_those w ‘@‘have'

Secretary, ncnn,@ep"‘a?ﬁnent'%f Industries, DPCC and the
concerned Municipal Corporations. It is made clear that failure to
take action may result in direction for civil imprisonment of the
Chairman and Member Secretary, DPCC, Sq:retary, Department of
Industries and the Commissioners of the Municipal Corporations.

Compliance report may be filed before the next date by email at

A s

judicial-n OV.in.




_ A copy of this order be sent to the Chief Secretary, Secretary,

Department of Industries, Delhi Government, DPCC and the

Municipal Corporations of Delhi by email for compliance.

List again on 22.05.2020.

Adarsh Kumar Goel, CP

S.K. Singh, JM

ch 20, 2020
izinsl Apphication No. 601/2018




. DELESOL SR CORTROL G0 vuh,ia*"f‘i‘i‘"E -
DEPARTHENT OF SNVIRONMENT, (GOVT OF Mot EDEy
P TREGCR: FE“BUILDIHGJGSFMER.__wFTEJﬁE-EJ s

| = Vaitusas hﬂpﬂdna::dehgwm:am '
FNC, mmw =

= ﬂaﬁﬁ‘.n fo Bf =

.n"

=7 =

 Porecwre- ¢ (Ccfh,r :
b 88nules of ‘memﬂrg mﬁﬁtﬁda::ﬂmma of Chief Setreiary, DB o
ﬂm—at ’ __;mvéaa conferancin ng in: mnr&uﬂn",*ﬁ-"‘ﬂr Hen'Bls
NGT maiter GANo, B01/200a B = Mavank < Wanchsr 2 : Pares Bingh Resomer
Mmﬁmﬁr%ﬁ

- Pieassifind saclnsed hérewith minutes. mmeeﬁng held-undsr chaimanship.of. Chist
Dsihi'on 02:062020'2. 03, o0 F"uﬁrr'uughmdﬂu ‘conferencing in connection v Vel Hon'si e NGT
mister DAN& 601/2618: Iﬁled '“Ma}'ﬁk Hanghar & Paras Siitgh Reporter Times of tndis w8
CHCTDI&Ors regatding: Ficn'pi= NET ordars Seted 16,03:2021).

Eeﬁﬁnﬂ-"

£

{5 m‘!‘&iﬁi"ﬁ F“E:-'CESE"*
Jr.t‘targﬁ%cﬁt-ﬁ

0,
. Comnissioner of Indusides, TNCTD, 449, FiE, Udyog Sadan, Patpargen; dndl. Ares,
Pﬂmm,mum )
m GCificer; E&EH.JEI:EW ka:m-ralaga, PnEss-ll Karol Bagh, Sew Dami

& quﬁ“ﬁémnm' Eﬁuﬁiﬁdﬁf?ﬁﬂmcmbﬂg@nmﬁm 4% Floayr, Dr,.'élﬁ,ﬁé. Chvic'Centrs,.
Mirfo:Road; Damr-ﬁl‘m? '

5 ﬁuwmwmar._lsa@ﬂeﬁu Munmcra,]ﬂa:puﬁﬂﬂn A18, UdveaBadan, Patperoan: ndisi=ia
&rea, Delhi-- 410022

& mzammmjmm,m BSES Bhawzn; Nehnr fizes, Newr

i Gortation, 47" Flooy) D5 PV ORIt Eontns,

Lok

1. D CHigE St “Fossd .
2 P&hcheimm ﬂE'EC—‘ECEZF‘ﬁH!EﬁJﬂ'W E:haim;;am -
1 Pﬂmtﬁmfwﬁﬁnm&nmﬁﬁ




ARG Npiniolpal

Wintes ol e meeling chaired by the Chisf Sesvetary ¢= irougk vides-conference
hﬂqi om- E}E&Z@ﬁ &t 03,00 by {0 veview TSones zeleted fn the comapisnee of the
sdimbrtions ni‘ How!bla NET iz A T ﬁ&_,.rz@!g i the matter of Rsy
Vo GNCED,

AT

en¥ hiengne

- A meeting was.convened under the-chaizmanshinof Chief Secrstazy, SNCID through
videorconference or02,06.2020 22 3:00 B 1o Tevier

Tepicurissucs related o the.compliznce
of the ditecfions of Honble NGT dated 161052020 {1,113‘“%'-‘*& 0=17.042920) 2 04
itfigetmissible ndnstries-nmon-conforming aeas

Ve UOT.& Drs: Beriodivirepons: hmga%, e “Q@g@sm

‘Hon'ble;Sipreme CourtoFlndiads willise Eﬂﬂihlﬁhl 2sDer D m@mm!z
vamuus.mgasm in- Step—l,ﬂ‘teprz:zqﬂ&gg- 3. Hen'h -:N-e,"?mcknp“ﬂﬂmﬂnrm
-}Eﬂ.ﬁ;sﬁﬁ “en. jorder;ony 16:03.2020 in-wiich: it hes. expressed. Gisplessira mga:u‘ﬁzg
mmmplmmamn. )

Foy

2 mﬁﬁﬁ&ragnnﬁﬁmatmm:@_ nﬁﬂmﬂiﬁb}:&‘u&&.ﬁfﬁm ROD~

f&ﬂmm% 'Step-3 Was, mgag,ﬁaﬁnmgmﬁth 15034 spmber: ofuziss’

Im'a ’bcen'surmyad. ’E}EL ﬁfﬁ&s&z@x I@Q-e;mmha: afr"qmis mmd,m'm &:.L




S e Bl s s mre g g tiondesivenga 5

: "‘-‘13-&1'. Giers PR o S Do
E 8B S "R SO e b et D B
;T,_-!r__-_%}‘r-_,_._ ¥ 10-stiaanes m&mf&“ﬂﬂyme 2 .‘Er_ia‘

ke mzsec%mmmmmﬂ

g




WINUTES d"'-"-f.!i'l:E:E'IﬁiﬂG_
e tize mEX OT

B mimr_-,tes Mn&b.ug toTis:
;gr 0s. a-;ezﬁng 9300 ';&.m:cegu ding closarel 1P

'{:Lesm 14.-.51 f cpmn : ga:e:s ofDelbis

sr = !ia.*:‘.ﬁ‘f"




e e i 7

- F-;
ES OF THE NESTING: OF THE d
.,,_.__.________________E!W'iy
F05.2020 =t 300D, ; TNe OF THE MONTORING _COWMITIEE HELD ON
CEoERDATED 2B

Fﬁﬂ:ﬂﬂ‘f HON'SLENGTIN OA NDUEMI2015AND
ED: ‘HONBLESCHIN MWECYASTTMGES.

1

Ama;hgn mé?tammﬁng Committeswas held'on 177 AugEst 2020 29: Eﬂm A%
Chaired by thﬂcmnrﬁﬁannaf of South-Dshi Municipal Comoration, 25 thez s

Secrsieny. mﬂﬁhﬂﬂﬁm 2 COVIDS Selated u-;emmh‘-a. Acendz o ihie mesiing
was o ﬂis:mss-ﬁa’mm of-action-tzken in pursusnce o oer deied 18052020

" passedov hn’n‘h%e;ﬁcl—

Sugetae wmmﬁa"muf'gﬁ “MehiaMis: unmcﬂgﬁa ZOE2RWRIC) 4ETReT
4S8R

E o ‘&Tﬁ-n:.l'lﬂ.% eratan wigsioner t[nausiries-} btisfediths f-lﬂﬂb*ﬁ of
alkor ' i 'Mnnlﬁ?ﬁﬂn{*ﬁﬂﬁ&'ﬂﬂﬁ, .;%%Tm :ﬁmﬂw‘

tn-]mplﬁmmgrm e s-mrn..

sup:mmﬁdgﬁumﬂv cenepoit seddatEoThearing. T
Compissionen &% fgpp
i,

tigs; also am:f'?sei l"ﬁbméﬂ Tigstings. wete, dskeR =
Zﬁm ’{ﬁ'e'szu?ﬂ Wwﬂmmmmmmmamﬁ gencies wherein
{I H

umphm {heagicn: o‘r.:luma, ﬁmmr-ﬂm:ﬂun ofwalsrand slesti

Ty o

= rw.;.ﬁ-a:ﬁ b m&hmmhﬁ:mﬁah@iﬁaa&mim1 repoiuEs tessived
'm.mpcat'ﬂ Seecinas) _Mlociﬁﬁﬁmmﬁﬁﬁemw
ST i P
dunicipat | L"'-D..r WE% o ﬂalé- e I
S aﬁ.er-tn:‘ﬁuum ht:lh"e S_t'gu =i
EBNE- T - pe0r ]
oS> W10 | '36%. 1
o e e .
SOTRE T doesr | et b
4. m*anm%m ﬂu‘rﬂ't Qwﬂirnnmmfl‘rpat h&GﬂTﬂ-’IﬂP.e.Ef.‘.& neye Dppliconsitied
fmdmlﬁ""' i saljonsand process of d2siding; ng the sppicstonsis under

mwaéé&mmeﬂmm consiisrationin EOMC,
S

~—Scanmed with CamScanner
|

=L EREE ALy O
VIDEG CONEERENCING IN'BURSUANCE

1 h'r:l:‘l'ﬁo. '&G, A4 20 S end order daled 281022020 of the Hon'zis- =

C~
i

iy




ol ‘_e;‘.‘)r.'n_-__l..l.-r_‘—_l il

Al
i

—i

5, Regamm i‘.'lIE-tEﬂnEdiun ol watet:and ,&awrjtywniﬁ Increspeni of unils oo
msepd Hend and-which weze taporied st ciossd dowm aliat Sue of 48 s rofcs
NCDs: ahd 10 7e-ascenan thejr closure staius, SOMC has iommes Ut ey ha=

decided b e-suiey iessinBoesley onsandombesis, oy 3| PURTES stk 152

.,.ﬁstded over by A (Rdclory  Ucensingy havar hnan eomsbiuted oY i

[@raa:er.!.uﬁyﬂa {mm{Ba..E and DJE: Howeve:, nosuch si2p Was reporisd by e seni
DHC.2nd EDMC 1o ,ra-asmrfﬂm closure siatus of such urEls randamey.

6. Afer ::!E's:.ﬁsé,ia'g fhig prograss feport s received rom o Loc Bodes. T8
fellowing'd xie'-tsluns are'lakﬂn in the'mesting:

2. Tha logal 'bnm;ﬁtu dispose: «of the! Eﬁganﬁmmra racsivas by them WK I

Household: sa'ﬁgggw m-.hh 2 period of ghe moRA. Sirclianesisly W50 e

‘oAl Eodies; {nrdasmpni:,mrm,a{“app‘w” St do it r:z::;
wr}ggantﬁfhnusaholuﬂougam&wm{ﬁg{gﬁqm;ﬁ%ﬂ&w,

ar taﬁmmaﬂmﬁ@ﬂﬂﬁéﬁwmm%ﬁﬁamﬁ:&

ﬂEiM.D ﬁukd'Ez'hEG for tq-;mgfun-raaﬂnm*ﬁaﬂs in: muﬂ‘,.u;ﬂr‘.gt,nm ez

crofualis: coveradinsizndidl anddll.
"fmiher mmplam&.mﬂwﬂimwtg}‘»wﬁﬁ wrts

s

mﬁ*ﬂ'yﬁﬁﬁ-ﬂrc&mﬁw 31l ] T

] i .-?. ..-,-:-.. i gﬂl‘g.z.zlgﬁ(fapﬁﬁam ‘B'aﬂ 'I;g_ tﬂke_ﬁ !_'?-J'L.q m“.--
W egartil e ".sh:n .-"&'L..
e mides _lﬁ;ﬁé!i@m?-u“iﬂ {he chgimesos of g =t

H-

b

LI

Seatined withGamScanner




OFEICE ur’ms’ <o -
‘Gon n‘i‘*‘ihb.o‘naiﬁag;ﬁul Tu"iﬁnr? n‘l" Delhi
ﬁé@ngsa&;m.‘mtfi’p -519, 51F Ek&um-qmi Indu;tr.zl Bzen,’ 1'1:,1'1 ..-G‘.'.F‘—:.

; HIRUTES ‘ﬁz-:immc

Sub:. Mimufes of the Meetng of <he. Honitoring, ‘Committes B of -
n.tﬁu".’- Q0. =.regirdingclosice afipermissible ind tmdvateial
; -us:dﬂ:ﬂzl{ mcuﬁwmgqufﬂcm

hﬁf&mmxfmmqrmwmmgnr e ordisring
hroughivides Canfesenting. nder

. rEnskipfof Chie: Secs rngmirg-.iummur rqnu‘ﬁi’g?_;}):lﬁ
]( = X sristees r <l wg {:*gﬁzta.lmfﬂmﬂ n;_Es.frﬂ"D:'.“Lq.._ AolET:

ﬁa ﬁx;a::n* %
CT mﬁ:ﬁu Hoy ﬁﬁlﬂﬂfa_’;"'ym‘: ‘L‘Eﬂ.zﬂ!}‘.?' :

Yours: ;n,qt. =1,

Dy, Commissioner ¢ Ingisiss ot}

Cheixmea, DDA Wmsmm, MK Delhi.. |
il f‘_mﬁmn"}ﬂiﬂﬂb’}ii 1;;5,-5,3,*?{1‘11-

[ Bﬂl‘n -ﬂnﬁni ==
:mhnert%:cﬂr zeﬁmic@a.cq—uhﬂtn..bfsua Cidie
Czp.m qn‘fo*Rﬁa“ﬁ. hﬂuﬂ-ﬁuﬂ J1002:
Be Tne Cnmsawmr Eest Hﬂhft'ﬁummgal Corouration,. @1?.;.-15:;35;_.3;&;,
3 _ T"'.t‘..:mrla.‘. 1;;2,,’?&;-.-:.' Delhi~ 11 EEEZ 2

Tiief r_«umbrmn;.b -
: ; Indnstries, 1 Cvuut.utm “of Delhi.
1 T
7 x ] - _
_li i ' Scannedw!th FCarAScanner




s N —— |

|
£S5 OF TH _MEE-ﬂnacr-*ﬁ_ :

i

5 m wdler, the: ﬂﬁﬂlﬁ“ﬂ“ﬁh iof ch
in ;parsuanm of ordes. aa, 125 G_z.‘znzn passed By Hm

|

; K mesting’ Eti"ti‘_la ‘Lﬂfnm;m'lr@ Commilles was: “-—-_m‘i on 26 August 5023 23N

et Secretary, UB'[N 1o giscuss {ne compliants. reocii
pis- -Suprams. Couttinds 113“.5*

: hlh‘lr.ldrla 807 u‘lWﬁG] ﬁETf .of 1985208 order detst

& 4hC, “MehteMIs Umon ol
wnumznuy,ﬁmha%g;&mmmm of 2018 -

3 Commissiinars

“That N “ast M2eRtg;
c@mmltmw '-‘:Qtéﬁ@ﬂf i aﬁ.evd

o Inglstes trigied the %ﬂb&‘ﬁ"ﬂ‘ﬂ'ﬁ& Noniering Comminss -

DLT aﬁ.uz.ﬂm Hm"n!e-. Qnm‘ hed .@aqer»-ﬂ;g SETREing =

_'\.

Mﬁmuaa,ﬁga:ﬂm;y iDﬁ"’*E‘} frtermedith: ﬁmﬁﬁa&ﬂwtmw haweﬁagme-— =hcand

~senied HWW%MMH@ELWE%F{F pasdonss

) : jefiet

o

- Dnigng Qe i

‘mﬁ#ﬁw W%M Qg@mﬁﬂmﬁtw T

5&521111@%11@9‘ aﬁﬁltcaham :Ei:a’e.ﬁd:ﬁf%aﬂu-‘ﬁdpal Gnr_pﬂ‘saisan m";raq; of
hﬂumlﬁru@n LSt navdmgmh thvrn i]‘lﬂ..!‘u'mfﬂtnnrﬂ Commiesdecided

st hese: =
Emﬂmha:‘-’

pﬂcgﬂuns shall bes pt?"ﬁﬁﬁ%ﬁ and disposee ol By =
Eﬂw@ﬁmln@d&.apﬁﬁiﬁwmaﬁﬁﬂmmmn

o R
’




5 e

i

P ,
rrm%iﬂ‘llSSIh'E 1ndustdal-saivity is oot -

| i

]

s.mﬁ&zh.m_k I uer 1o ensure fhal-
Mrﬂeduﬁrm%'agarh of: 'l-pusermiﬂ % 4,

B R.ga:éi'-‘:ﬂ:am&&w of: eﬁm'mﬂtwma&sﬁﬁf ‘ur the damzg2 Lﬂﬁc}-ircm HE:
WE‘S'EEﬁﬁﬁ “ﬁm Wﬂ;ﬁmﬂwt&wmnﬂm of £C impased L530

"wilbin=a we%ﬁfﬂﬁfﬁﬁxp lrocal BodiyMCDs: 3 The: iﬁh’nﬁum,u Commils: degides

{natiFany of fre Tt fnlch Vias: Eﬂzﬁﬂ_ﬁlﬂﬁlep-jfﬁlgplﬁ-. & Step-3, coes. not pey.
sction against stigh unlis inclding.

1ha Eﬂl'.‘- e -DPCC shal ke cogTsive 8

snoitheln bﬂﬁkml-ﬂts in- uumpﬁm ce-of e prdgrs dated Agiaiaate
qnﬁ'fﬁmrzuzﬂ pesaadtu MEPWEIENGEHGA NoiB0112015-
ﬁm:ﬁ@@'r}ms mnmgl

ar dg-,saaﬁf@ :he ;bﬁm'aﬁng Cuuw!‘ea decidedilnst

jtu-.saﬂl'ﬂﬂ"lh';}s&?mau (ste0s -
mr:-ﬁm Eﬂﬁrﬂﬂ B;rstap-l‘- SDWC! 511..11 :nmple‘ﬂ We.
w@fm%nﬂgwmw;pkqam zone
“wammﬁ. Fhe-closur® il e dong oty with
sister 3 Jﬁj‘fﬂgﬂlﬁ*dﬁ'&?ﬂ% s fzced By

! *ﬁﬁﬂmﬁ ‘ai‘ﬂ-rrmf“ e eforts
gtatusT 'ens:-'ﬂnr*appman,m

-'# 1 3‘.-d'\- ' I
hﬁpgxi?!ssl-:imlnﬂuﬁlﬂal at;‘tf@v qtgu,mgmﬁ in

nmmg a;aasr under their, jw.-rr.-*.r.‘iP Hon . ﬂx:ap.. ihe

the s&ﬁﬁelﬁaéasmmﬁﬁ_
: e 3521 snd acionas “requirad 1o D taken ageinst

direc 1te. ‘é‘:u..rrm‘*Ed*fm L—:s-ua:*.tsal
-

~f.__"~ SR -, ;
of "gmﬂw%;mmﬂ& Wiﬁﬂﬁﬂﬁﬂﬁﬂg'\'ﬂ hﬁfnﬂt’fﬁ'm-ﬂv

- ‘Scamned withCamscanne:

il




L
ek

ey

S L

M_.

.5
¢

2

S

e
=

L




Féﬁ thhe:'u{qnhﬁg ﬁﬂlﬁ Mo:mt %
ormingares ZI nPDdh Dl




~ SECRETARY, DELHEPHRO u H VIDEG:CONFERENCING * u-m Ss*

Hi
g
#

1 ‘: 3','-_

amefme ﬂm@wgmhﬂ-am I

.'gt E-E!ﬁ P“‘Iz‘ni me; the Qha:}rmmshlp Cﬁhmf&:cmtarj’ n—.ﬂm

e T i

d:am:@ the compliance reoort “jn° purstance of  ordes &am:
28:02.2020 passed. by Hon'ble:Supreme Courtin the maties n:‘H;C;_
Hu}a.tzitfs“atsﬂn,pﬁbﬂm&%mmc L 40T m.J.EE: a::ﬂ ores -

_ da;gﬁ. 1ﬁiﬂ3}’ﬂ{}¢ﬂ b}’Hﬂnﬁc‘l\ Tin‘&*-'l. Iﬂra EG‘I c*ﬂﬂ“s.

of mmwmﬁﬂm@ymnf e

4o g z‘:.l: o:di:: a.q;m

ived 2 dSpoSit RISUICOERS.

i uﬁﬁ:ﬁ:&dummmnﬁa
. %ﬂ’ﬁimfismb&m&.‘ s

F o e

_ '{nmm__
“”‘%m@m




g:a-’n‘; oi‘hansma},ci Iacmse:sﬁa_
¢ sed =g - '_ "nﬁ"byginaemm 2020:
respective, Mﬂﬂlﬂp&l Corpomﬁcns b? &
(i} Tha:e 1

it Bpmgnanmacuun in mtcmd apphcanQJ $ha]1 a.leu T:aa

B, iwmg?mwuraa-;j:r ¢
I.

C
(1/’




T

DECCTpon him the.

IV, 1A Nos. 198281 am.d-lQszSEf_OJ.? of Geeta: s&mna] 5

altim'qg’g thesappticant. M5 Trilok u&md"?am.ﬁm
Higs given. ‘unfi’%;fa.kmgﬁ and- deposited o amounr: of

Oﬂﬂfﬂaﬂﬂﬁﬁcmmﬂ

'-by the: DE.Q{} Lpna “nirn:. Hence, “the Moritring
'Eummu:tu: r;mﬂ*;sap?hnﬁm for tf;-_ﬁﬁaﬂ;..&

A ‘Tos. 190982 azg 190435{2019 of Viigy Dute
Sharmz]- A% the applicant Yeiled 1o ﬂeqtﬁ".rml:

Tequisite  spm 0 oE R31.000  1ath and

AEcaviE and riot-paid rhe- Env::uu..mm,

‘Damage caﬁ;n_pgmmmﬁma. 5.0 lakns _2s-Imposed: by

fie: Monito
“Aapplecation:ior de- *seajmg, m;g




SUPRBME COURT-MATTER

SEFICE GRS h_;qgm:bsmﬁw:
_Covt. of Netion: ‘ﬁl'?fﬂﬂw—g ofDelhi.
TdyogSadas, Flot No. —419, TIB.%4 tfﬁgaz? IadnstrislArea, Delhi- 3110092,

.....

o, 32/DCH/CEfReview Mesting/ 2019/ 2553 b\

mtrms BEMC
Seb: Hi:mte& n?r.‘ the ‘E‘eabng oF- "';'h_e_. Momt’umg &:m:mttae- held: on

ﬂdﬁwhﬁmehmm the.jwﬁzur,t:rnf fﬂeM&.ﬁng ofihe Rfonitosing
th:ntt:: I?.’:lﬁm lﬂfiﬂ.‘zﬂﬁﬂ-m ﬂE:Elﬂ-’r:Em ﬂ:mu‘gh video, Cum-::r.g under
O Chisf Becretar ji Iiehnga:dmg; I:Inﬁwp;.nf i issible:
mmwimmm m&mﬁaﬁ} m—m nigs sredsiof Eplm mﬂmnhance
dafed 98020020 passed oy the Ho: blnrﬂuane;ne{:m."td_"ﬁ'} (C)-Ho.
ﬁwmﬁrtﬂﬂ 'm. M dv,rs Taom of lmig % Ory” end Qrcer dated
_smﬂﬁlﬁ;amd{ by Hon'ble NGTin O:4. No. 6012018 for yourand peruzal
: P I

1, [THE Vice Cha _u*'m, V’:kza‘ﬂaﬂhnpﬂif&; '
&.ii‘fgu' Secrétany, Environment, Govi: oﬁﬂ"nf’ﬂ&h. level-5, C
'-%:g; eihii Se '_-' StoteNew Deliiz0Z
55THe Comnmis '%gms iolice;, Dethi, | }
4. TheGomremissioner; mw&m‘nﬁy@ Cn:ngtm':r. D SRR Civic
E&Eﬁliﬁﬁﬁmﬁﬁf -

i .\-;?\"w ik F:
ﬁ%ﬁé DR -.@&1?2
I i E.rﬁfﬂ.ﬂwﬂtlﬁt" Tiﬂ'll?g;l

Dﬂki-.-d+ l..t} i ;‘J.Q.&‘Jr—»—r

o I“W@Epmqmmn S:B.M. Civie -




’Bnmmrmmﬁ- T NV
BWH&MBI:E I-IGT'IT'I 0.5 O 5

. sumeerngol the Manioring’ Commitieswas neid on 128 0elooes, 2025-

21 3:00° 2% under the E.ﬁgu‘;f__::&::ﬁ;;}&: Chisf.Seczetsry, Delnl Thoougsy ¥ided
conierencing 1o AIsCUSS iHe compBance T£SoTh - DUISUance of oS Jeéf.f.c'.
28.02. 2@3 Q@sﬁcﬂ by Honbis :Supreme CouT 1218 he marer of .G Nenls
Viis U‘rmn o trndig 18 OIsT i WRIe f 46TT ﬂ£ 3985 -und- order darsf
16§ Daﬁﬁ{}zﬂhja Hon'ble NGT in0W. NobdL “of2018:

2. The mimbers of tixMoaiterng: Commitieswere informed hzrass

the aphﬁgf@h‘?:ﬂ_‘pmmcenmém’n threeimicioet Corporaiions, I SIS

)
e e e T T =

wmﬂﬁﬁﬁamﬂf ations dor grant, Qﬁhcu:_@"ﬂr& cense r:.m-zﬂ- 737 5
NEWE"‘S% @iﬁﬁmmaﬁ} avere,pen salidsion267 08/ fﬁgﬂi

s declieaith kg RSB GInE Heldan 01/ 131#‘?@*9. #hese applications
o e :::g:sg&d nt By ﬂash Hetober 2020 and Rirthesaction of

< of cipsEi-efgeasae:

was Tonerakenend complered;sirmuitaneotsiy. ST ¢ e

jtEdsrom Al Mgnivipeli Corporations:
e

% Gm:ﬂgp:ﬁ%mw TMorth T ehiim:
af’ -aﬂlmﬂnﬁ&m Teceived i Sten-9, qnlv—mw a_mhcamns {285 cmber)

'mz@:ﬂ_ be Qtapbﬁe;l'm ‘whish-shall mdzeymsac OENETEEE B WEEHK.
farthes ffad" &ﬂatz‘

L e e T 3

SHion. of Apph n&un_ng'a«a-m..:m:m
pricess and North Dlﬁf.}ﬁ% Teceived '50 more Zpplication S grans of
hcmsrmimﬁr ‘hoviselold cﬁg;ga;jg iy BT werk whick shall glsc be
i p*ﬁ“esahﬁiﬁaﬂ disposedichishostly,

% aissioner;: ‘E?’f«‘iﬂi miformed thiat our of T837 spplcatons for

‘-mumﬁhc T SET Her, mﬁﬁfﬁgﬁzw ngve beerdisposed:oF; B
re-¥ ”*mﬂ&*{ﬂ“ﬁ?'?— aqn‘;it:ﬂﬂﬂ Caﬁﬁﬂx.‘ﬁa’ﬂﬁ“_”_gm erigicer

h.. j.j - mé#;}‘i‘.‘-ﬁ H‘J‘{‘.

¢

r-l-

Lot e




-

3. &ddl Commissiiier, EDMC 'ii'r"’-:.“ned bz ot of zowl T3L
zpplications; 420 énpitatumhav:vhﬂeﬁ msm;stmaz:end 18icaseszeiected.
The femiining are-in processiand: shaLﬂe.&smse;fﬂ; Guringithis weel,

'_mﬂ: of DPCE #iformed ®ai as dirccred Ty e
mﬁnzg;. aamesfingaaiin foer ﬁﬁﬂﬂfﬁ i

H{:pg_; DSHBC wa&'h-‘;‘i*eﬁ;ﬂi}&f tﬂfﬁ.ﬁi&. T2 thath ,Etnag MCD aiDE’D 'EL
nfm*avg{q:&-weﬁ to share thepenk dem.la 23209 ﬂe‘aie;rtm.x... $0 /28

toenabile them to EX06
wmits.

& the- recovesy:of BRC Fom-thes owness of fhEse
T 'Ehﬁ‘: M‘:‘:} alss aﬂi{ﬂﬁw]ﬂégm L = ﬂﬂﬂﬂi'ﬂt ﬂ]: Jﬂfﬂ*‘mg_nan} dﬂ:ﬁﬂ& of
conmection balders fom DISCOMES ehout: ﬂ_ﬂc‘ﬁe«cmc “\oad oves 2nd. abmc
iiker That Mﬂu&&ﬂw— shall huﬁét:k_c&"""uug,ﬁ Tae zonal m:t:em: .orger

ensurethatFnners _ﬁa@ﬂkﬁm&uﬁma acivity-isnor carsied ol Som these
._'.1-;_-- Pl 'ﬁ:_

8. ch&.ﬂug 2 188 ﬂ*dbﬁseﬂhng‘;;ﬁmﬁmismwﬂ {’*".di..ﬁ'n'tﬁ] HOPTsEE
‘he Hembers of theMoniwring Cﬂﬂﬁn‘ijﬁtﬂ That oFdershave Segaconveyed

m,ﬁp; maa, as dl.dd«;@im;dw last wee.nng ‘Fowever, in one case:of Mz

o &5 st iformed That néiBs CEsosied e
e QF&&.?&HI&: %aaaif PO e Gty cotidbedssued: I

view of thic samd, *ﬂm%ﬁoﬂﬂomg Cormmittes ey tale-a Taslidecisiphion

g, ConsideSugian the foregoing Tplits, SiMonioring:Comities ook

; jﬁmgmt Bf hoEsenoid, leur of Totl, 3{1_.9
spasen. of By ﬂ& Oetaser 2020 2t
= ﬁmeﬂ: {Inﬁusmxs,




o) Shoviarisausly, glostrefsealn :
Wmsﬁﬂmmﬂm%ﬁﬂ T R
e S it o e GRS OF Hre Compnissiones of

=0 s{:m{: to alwﬁmﬁﬂh @%ﬁ@?m&n@aﬁzﬁﬁ
cHaH O Suree _m_:l e rGE Yo

& T VCD o DSIDC shatlishare B mﬁﬁmwwm e
n'ft:n ww&m thr&a d@sﬁﬁr maaﬁa.g it 18 eﬁa:r.tgmwdf‘ﬁﬁ& from

o

e . = Eaoak = NS
|

ey ey 1

e




	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14
	Page 15
	Page 16
	Page 17
	Page 18
	Page 19
	Page 20
	Page 21
	Page 22
	Page 23
	Page 24
	Page 25
	Page 26
	Page 27
	Page 28
	Page 29
	Page 30
	Page 31
	Page 32
	Page 33
	Page 34
	Page 35
	Page 36
	Page 37
	Page 38
	Page 39
	Page 40
	Page 41
	Page 42
	Page 43
	Page 44
	Page 45
	Page 46
	Page 47
	Page 48
	Page 49
	Page 50
	Page 51
	Page 52
	Page 53
	Page 54
	Page 55
	Page 56
	Page 57
	Page 58
	Page 59
	Page 60
	Page 61
	Page 62
	Page 63
	Page 64
	Page 65
	Page 66
	Page 67
	Page 68
	Page 69
	Page 70

